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C^-NTRhL ADMINISTRkTIUE. tribunal
principal BENCH: NEE DELHI

U.A. NO.1320/94 '

Neu Delhi, this the 24th day of August,1994

Hon^ble Ehri 3»F» Sihsrma j'^ismbsr "^3 j

Ehri Udai Vir Sjingh,
3unior Engineer (Ciyil) , ^
Talecom. Civil nub Division,
Deptt. of Telecommunication,
R_i3/47 Kai Nagar,
Ghaziabad,

R/o 5C-330,5hastri Nagar, ^ „ , • ,
Ghaziabad. Hpplxcc.ni,

(Shri K,K. Puri , Advocate/

Us ,

1, Union of India.
through ^
The Superintending tnginesr iCivil)
Telecoms Civil Circle, _ \
Depa rtment of TelecoramunicationiCivil ding;
7, Rani Laxmi Bei i'larg,
Lucknou,

(2-

2, The Assistant Engineer CCivil},
Telecom Sub Division,
it6/47, Raj iMa ga r, ^ ^ ,
Ghaziabad. •••' f-esDonuenbb

iShri UER Kris han, Advocate )

ORDER (ORAL)

Hon^ble Shrj J.P. Shs rma ,fiember p )

The applicant has assa iled tns cr-cnoi o,r uiOwt

(Annexure A-l) dated 10.6.1994 by uhic:h alongujith

applicant number of other persons uere transferred.

The apollcant uas transferred from Ghaziabad to

Lucknou against an existing vacancy, A notice uas

issued to the respondents and ahri U.u.B, Krishna

appears, Ehen the hearing commenced the learned

counsel for the applicant Shri K*K-. Purl has filed ^

a order dated 5 .8.1994 that the transfer order has

Ix,



;

been kept in abeyance till further orders. In uieu

of thiSj the applicant is uithdrauing this application.

The application is therefore dismissed as

uithdrawn. Cost on parties.
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rVh" \. V.

(3.P. SHAKfl',)
Mambe r (3 )


